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i1 THE CEWTRAL RDMINIZTRATIVE TRIBUNMAL, JAIPUR BENCH, JAIPUR.

* %k k
Date of Decision: 04.10.,94.
OA 377/94 with
MA 401/94
S.D. KURREL ess APPLICANT.
V/Se
TJUION OF IMDIA & ORS. ese BESEOMIEIITI .
CORAM:

HON'RLE Mo JISTICE DJL. MEHDTA, VICE CHATIRMAW .
HGT'ELE M JAT.1.. VERM:, MEMEEER (A).

For the Applicant eee Honz.
Por the Resoondents ce s mme

PER HOUI'ZLE Mr. JUSTICE ©,L. MEHTA, VIZE CHATEMAM.
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More £or ths applicant. Ths Ma £3r <ondoit
conzidered., The applicant was informad that he iz not entitled
for dual charge zllowanse for the yrericd from 11.7.81 to 5.11.81
ard from 21.5.74 to 22 6 &4 in addition to hiz own worlk. The
apzrlicant reprezented vide let dsted 15.1.92, referred in
aniezrrure 2=1, and the answer wasd Jiven on 14.2.92.

2. It seems t.h"t the representation war made In Jarnary, 1922
i.e. after 11 years. 1In the application the applicart has not
Sp=cifically mentionzd anywhsre that prior to January, 1992 he
h.as\h made ths representation or not and if made whakt has haopened.
He submitted the Ma and praysd £or the condonation of the delay.
In this bapplicatibn no sufficient ground haz bsen evplainsed for
the oondonation o £ the delay.

3. The Ma £2r cordonation o £ delay as well as the main ca

both standl rejscted.
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( 17.12. VERIR ) (D .L MEHTA )
MEMBEER (&) VICE CHAIRMAL
/




